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Ao OPEN COURT

CENTRAL ADMINISTRATIVE THRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD,

Dyted: Allahabad, the 31lst day of August, 2001
Coran: Hon'ble Mr, o, Dayal, A M.
Hon'ple Mr, Rafiq Uddin, J.M.

ORIGINAL APPLICATICN NO, 1053 OF 2001

Syed Sgbir Ali,

s/o late Syed Kausar Ali,

r/o villege and Post Office Puraini,
Mohalla Sadat, Teshil Nagina,
District Bij nore,

s+ w @ fpplicant
(By Advocate: Sri R.K. Mijshra )

Versus

1. The Union of India,

through the Director General (E.D. and Training),

-"q,.

~
Government of India, Ministry of Communicetion,

Department of Post, Dak Bhawan,
Sansad Marg, New Delhi.

2. The Chief Post Master General (Post Offices)
under the Ministry of Cammunications,
Department of Post, Dak Bhawan,

Sansad Marg, New Del hi,

3. The Superintendent of Post Offices,

Bij nore Mandal, Bijnore.

4., The Sub-Divisional Ipspector,
Post Offices, Naj ibabad Sub Divisiop,
District Bijnore.

« ¢« » « « + HReSpondents
By Advocete: Sri R C, Joshi,

%,




ORD ER ( ORAL)

(By Hon'hle My, Rafig Uddin, JM)

The applicant, who is working as Extra
Departmental Rinner in the Sub-Pgost Office Puraini
district Bijnore, has filed this O.A, for quashing
the advertisement dated 23.1,2001, issued by the
Respondent No.3, Tie applicant has also Sought
directions to the respondents to follow the directions
contained in letter dated 12,9,1988 and 27.9. 1996
issued by the Ministry of Coammunications and to
appoint the applicant on the post of E.D, Sub- Post
Master at Sub-Post Office Puraini, District Bijnore,
I+ appears that the Superintendent of Post Offices,
Bijnore, ReSpondent No.3 has vide impugned advertise-
ment dated 23.1.2001 invited applications fram the
open market for eppointment to the post of E.
Sub-Post Master, PoSt Office Puraini, District Bijnore,
The applicant claims that having worked as E D. Runner

for almost 20 years he is entitled to the eppointment

on the aforesaid post, in temms of instructions
containeéd in letters dated 12.9.88 and 27.9.96,
issued by the Ministry of Communications.

23 We have heard the arguménts of 3ri R.K.Mjishra
for the applicant and Sri G.R,Gupte, brief holder
for Sri R C, Joshi for the respondents.

3 A perusal of the aforesaid communication
indicates that there is a provision of givingpreference
to the E.D. AgentS, who are working in the particular
Post Office. If they are eligible and satisfy the
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eligibility criterion, they may allowed to be

e e ————

appointed in other Pgst Office on E.D. post.

The learned counsel for the applicant mentions
that his representation dated 16.5.2001 (Annexure
No. #5 to the GA) sSubmitted to the R.Spondent
No.3 is still pending for suitable orders. The
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learned counsel for the applicant further submits l

that directionS may be iSsued to ReSpondent No.3

to consider his representation and to pass appropriate
orders thereon. The O.A, is accordingly disposed

of with the direction to the respondent no.3 to
consSider and paSs appropriate orderS on the

aforesaid representation dated 16.5.2001 submitted

by the applicant within a period of one month

fronmn the date of communic ation of this order.

There shall be no order asto costs.

( RAFIQ UDDIN) ( S. DAYAL ) e
MBABER(J) MEMBER( A)

Nath/



31-08-2001 QA No. 1053/ 2001

Hon'ble Mpn S, Dayal, Ad
Hon'ble My, Rafiq Ugqdin, JM

Spi A.K. Mishra for the applicant
and Spi G. R, GQupte, brief holder for

Sri R.C, Joshi for the respondents. 0. A.

is disposed of at the adnission stage with

consent of counsels for the parties.
Arguments Were heard.

Order dictated separately.

(RAEIC%IDTN) (S. M

MBABER(J ) MBABER( A)

Nath/ 2cs.




